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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI.
Index
COMPLIANCE REPORT

On Behalf of
Nagar Palika Parishad, Azamgarh ~ ------ Respondent no.3

IN

MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
IN
ORIGINAL APPLICATION NO. 42/2024
( DISTRICT : AZAMGARH )

Madasir Hasan and Others

- Applicant
Versus
Stateof UUP  emeeeeemeeeeeeeee Respondents
SL Particulars Dated Anx Page
No No. No.
1. | Compliance report on behalf
of the Respondent No.3) i = L’(
2. | L1.D. Proof of the deponent 5
3. | Challan Receipt 03.12.2024 1 £ 7
.2024. 07.12.2024 2
4. |letter dated 07.12.2 @—4
Dated: 13/ 2./2025.
[ABHISHEK KRISHNA]
Advocate

Advocate Roll: A/A-2059/2013
Counsel for Respondent No.3
Chamber- No.197, T.U. Building,
High Court, Allahabad

Mobile No.7800436099.
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

NEW DELHI.
COMPLIANCE REPORT
On Behalf of

Nagar Palika Parishad, Azamgarh ~ ------ Respondent no.3
IN

MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
IN

ORIGINAL APPLICATION NO. 42/2024
( DISTRICT : AZAMGARH )

Madasir Hasan and Others

------------------- Applicant

Versus
StateofUP  mmmmessommoooooooes Respondents

Affidavit of Vivek Tripathi aged about 39 years
son of Vijay Mani Tripathi, Resident of 42,a
Dakhi, Kolhi Bazar, Post Rajmandir Kala
Kolhul Maharaganj, Uttar Pradesh PIN

273162 Religion —Hindu, Occupation: Service.
( Deponent )

1, the deponent abovenamed do hereby solemnly affirm and state

on oath as under :-

1. That the deponent is presently posted as Executive Officer, Nagar

////;/'___./"\\‘L\){;'\ Palika Parishad, Azamgarh District Azamgarh and has been
VAT

o .
: ’a,j,< / arrayed as Respondent No.3 in the array of the parties in the said

.
e o

% ’ Misc. Application in disposed of case No.61lof 2024 in original
applicatioh qp.42 of 2024, and as such he is well acquainted with

the facts deposed to below.

2. That it is respectfully submitted that the deponent being a

responsible Government Servant has the highest regards for the
3 3'1'1135‘

@ Scanned with OKEN Scanner



243 2

Majesty of the orders passed by this Hon’ble Court. However, if
this Hon’ble Court comes to the conclusion that any action or
omission on the part of the deponent is in violation of any of the
orders passed by this Hon’ble Court, the deponent tenders his

unconditional apology for the same and begs to be pardoned.

3. That the deponent is filing the compliance report in abidance of
the order dated 28.11.2024 passed by this Hon’ble National

Green Tribunal Principal bench New Delhi.

4. That in compliance to the aforesaid order 28.11.2024 the
respondent no. 3 has deposited the Rs. 15 Lakhs environmental
compensation on dated 03.12.2024 to U.P Pollution Control
Board as imposed by the U.P Pollution Control Board upon Nagar

Palika Parishad Azamgarh respondent no.3 same has been duly

/ﬁ'\.‘ received by the U.P Pollution Control Board on dated 06.12.2024.
] VR ;
C For the perusal of this Hon’ble Tribunal the payment challan

a\ ' X % X amounting to Rs.15 lakhs dated 03.12.2024 has being
\\ >~ “marked herewith as an Annexure No.1 to this affidavit.

5. Thatitis furth(;r most respectfully submitted that the respondent
no.3 vide letter dated 07.12.2024 has duly communicated to the
U.P Pollution Control Board regarding the payment of the Rs. 15
Lakhs environmental compensation on dated 03.12.2024. For the
perusal of-this Hon’ble Tribunal the letter dated 07.12.2024
alongwith recepit has being marked herewith as an Annexure

No.2 to this affidavit.
Ateead!
et
3‘;; q@q‘mﬁ
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@ Scanned with OKEN Scanner



244 ~

6. That in view of the above, this Hon’ble Court may kindly be
pleased to accept the personal affidavit filed by deponent and

same may be taken on record.

I, the deponent above named, do hereby declare that the

contents of Para No.—- 4 ,2 amd B> — of
this affidavit are true to my personal knowledge; those of
paras No. —Y omdS — are based on records; those of
paras No. — (5 _—are based on legal advice, which all I believe
to be true. Nothing is false and nothing material has been

concealed.

So help me God.

(Deponent)

I, ABHISHEK KRISHNA, Advocate, High Court Allahabad, do
hereby declare and verify that the person making this affidavit is
_known to me through the papers produced by him in this case and I
é.rp satisfied that he is the same person alleging to be the deponent

P self

N(J

~ [ABHISHEK KRISHNA]
Advocate

NOFUUR,
_J/ Advocate Roll: A/A-2059/2013

Solemnly afﬁrmed before me on this |73 day &Af_ 5

a 'b LuLu
°-ace at Allahat“ ¢ '
1dentified by st \() V*U‘F:i—a
Advocate the Coip'~ by the’
nas been ex- dandg 1 <t'u_ ﬁ’t'j
“dnmut theto l e

o tho Gkt b groaak have satxsﬁed myself by exammmg the deponent that he

Pt
understands W of this affidavit. \
ranmiesn Lhanuia o

advocate Nowary -
e Hepe Nuaree M\')(S Yfzr <
"ﬁ'f i (Notary)Oath Commissioner
A B e
<) KD
27T ol 5 R. . a
HAN Advocate Notary
Distt. Head Quarter

~ allahabad
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AT WHIT/Enrolment No.: 1366/90153/04537

o Vivek Tripathl (R Rrard) AT

% S/0:Vijay Mani Tripathi, 42, a, dakhi, kolhibazer, @ STHTE T&=T 31 7T #, A 1 |

@ post- rajmandir kala, Kolhui, Maharajganj, 8 T T T SiteATE st 2T FZ|
éUltaerdesh-273162 lﬁ@mmmmgmﬁgl

& HIYWT ATUTT FHiw/ Your Aadhaar No.:

INFORMATION

» Aadhaar is a proof of identity, not of citizenship.
@ To establish identity, authenticate online.
& This is electronically generated letter.

Sigratute Not

mm& [ORITY OF INDIA O
mmuutmuum
T ST, W 9eET
= X | www |
help @1sdal gov.in www.uidal.gov.in
@ s R TR A R # Aadhaar is valid throughout the country.

@ sraTe ¥ ﬁqmﬁ@ﬁmmﬂﬁﬁmﬁmmt # You need to enrol only once for Aadhaar.

@ a1 ST A ST AaT A A o T w0, v @ Please update your mobile number and e-mail address.
sreat Ffirm {fAum ww w7 i sgfera #rL. This will help you lo avail various services in future.

r, A ‘\ Wﬂﬂl@ ‘“tﬂﬁ !Imﬁ“l
@\. ONIOUE IDENTIFICATION AUTHORITY OF INDIA

& qdr: Address:
e Vivek Tripathi S/0: ferg T{ﬁI a“"T&}- :Iloh}tri:¥h‘:::‘z::tppaol::‘z. .
= RifY/ DOB: 02/07/1985 A2, T IRRIR .
ATATE, IT52- TMAUTET  Uttar Pradesh - 273162
FAT TE4T - 273162

MERA AADHAAR, MERI PEHACHAN

caxd
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHIL.

Annexure No. 1 __
COMPLIANCE REPORT

On Behalf of
Nagar Palika Parishad, Azamgarh  -—-- Respondent no.3

IN

MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
IN
ORIGINAL APPLICATION NO. 42 /2024
( DISTRICT : AZAMGARH )

Madasir Hasan and Others

Applicant
Versus
State of U.P Respondents

FfyemEr giuFrd
T TIFFT\T T
AT
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i &iciciBank: |

NEFT/RTGS Challan
UTTAR PRADESH POLLUTION GONTROL BOARD
Account Number : (CL41203210095269

&

: IFSC Code : ICIC0000103 v~
: Bank Name : |CIC1 Bank Ltd . "
Branch Name : RPC Mumbai

Date :03/12/2024

y:

: 4 );,;_‘Totalammjht'payéplé Rs :1500000.00

& Payment Details - - Payer Details
i - =
B ; ; 4 RNy
t‘f PGAmount s -1500000.00 Reference No eshf_674ec4ae7595f
:'4‘ Convenience Fee | 0:00 7“0 - ! - 1677173321400
& o g Sy .
GST {600 v$|’J(bMefchan Id 1677 . J
Notes:

1. Please verify content of RTGS/NEFT Instruc'tlotcim_. sl»llp géhqrafed for éocuracy. :
2. Post taking print out of RTGS/NEFT instruction é!ip, visit 10 your bank for remilling the fund through RTGS/NEFT.

3. You may also add Account Number as payee]jnyour Intefnel Banking for remitling the fund through RTGS/NEFT.

4. While making payments ensure to: ) o
1, inifiate the payment well before the late-fee is applicable and/or before the last payment due date.

ii. pvoid any mismatch/incorrect input of an Account Number or IFSC.
iii. Ensure lo remit funds equal to the total amount, only.
iv. Avoid multiple payments with the same Account Number.
5. Any of the above error will lead to 2 fallure/delay in the satllement or refund of the funds lo the Merchant Account, for which ICICI

Bank will not be responsible. ;
6. For any refund/claim please conlact your MerchantInslitute, only.

A e o 13
RERFSA A S © ¥ Bt SE T o SU S LSt

rarar =

BRI BTN

' i,‘c 5‘;‘\-.“\
e 7 S
“{{ # /"‘ 24 C OJH \"‘ '. .
. (\ *‘;(‘ "“‘:«32.',: I 'A mer Copy (To be filled by Bank offifal)
\ B\ee LMAlY T e , gt
AL e on 1D - 241203210095269  Date : 03/12/2024
)\b“i/-_, . s ¥ 5%
N 3fmode : NEFT/RTGS Challan -~ Amount Collected : 1500000.00
4 L : .
: l .
J Please chack the stalus of Ih‘éﬂbaymenl by loglin to A ; ‘
5 https:/iwww.eazypay.icicibank.com/Transaction Status/ 'vt
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TR SRINR 62020 2066 110 T
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,
NEW DELHI.

Annexure No. 2.
COMPLIANCE REPORT

On Behalf of
Nagar Palika Parishad, Azamgarh ===~ Respondent no.3

IN

MISC. APPLICATION IN DISPOSED OF CASE NO.61/2024
IN
ORIGINAL APPLICATION NO. 42/ 2024
( DISTRICT : AZAMGARH )

Madasir Hasan and Others

Applicant
Versus
StateofUP mmmmmmmTTTTTTTTTTTS Respondents

aiftremt i
AR QPRI QiR
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TR TGS S W HCA-H18153 /-6 /a10-861/57y 42,2024/ /3mT0/2024 fid 03.10.2024 T F=H TET FT
a@'ﬁmwﬂmqﬁ%mmmm‘m%ﬁmﬁmﬁﬁwm%mﬁm_wmﬁm
Wmmwmmam@aﬁmmmm%wégﬁmm@
mmqmmammmwmmmzzmmw, 2024 § =8 AT
2024a$v§raa‘mﬁoam3§ms.oowmﬂ«aeﬂmmvfmzrmﬁm15.ooaras_a
mwaﬁmmmaﬁmﬁmalmwmm,#mammoé@meN
Madasir Hasan and Ors Vs State of UP & qita oy RAl% 28.11.2024 ol ofer Freda &
1. Shri Bhawar Pal Singh Jadon, Advocate has appeared on behalf of State of U.P and its Authorities and
stated that substantial compliance has been made, STP has started on trial basis and for its regular
functioning, some further time is required. He requested that matter may be taken in February by which

time entire work will be completed. We accept the request
2. Further, on the question of deposit of Environmental Compensation of Rs. 15 lakhs as imposed by UP

Pollution Control Board upon Nagar Palika Parishad vide letter dated 03.10.2024, Sri Abhishek Krishna,
Advocate stated that some time may be allowed for deposit of said amount. We permit Nagar Palika
Parishad, Azamgarh to make the above payment within two weeks and submit a compliance report.

0 T A E, 7% Reeht @ M0N0 HeAr-42/2024 Madasir Hasan and Ors Vs State of UP g
mﬁammm28.11.2024%m—zﬁmmrwmﬁémwmmzqua
eT-H18153 /81-6/A10-861/37 42/2024 /e /302024 RIS 03.10.2024 &I SRiRe qatawia sfagld s
15,00,000.00 (mmmm)ﬁmﬁmm%gmmsﬂamq,ﬂ%ﬁ«ﬂmmmrm%.
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